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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH

| 'Jaipur,,__tth!s the 14*" May, 2009 _
. ORIGINAL APPLICATION NO. 258/2008

CORAM:

HON'BLE MP;. M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRI, ADMINISTRATIVE MEMBER

Vaid Prakash Dhar son of Late Shri J.N. Dhar aged about 56 years,
resident of 80/156, Patel Marg, Mansarovar Patel Marg, Mansarovar,
Jaipur. Presently working as Sound Recordist at Doordarshan Kendra,
Jhalana Doongn Jaipur.

| ...APPLICANT
(By Advocate: Mr. Vineet Dixit proxy to Sugit Khandelwal)
VERSUS
1. Union ofy India through the Secretary to the Government of
+ India, Ministry of Information & Broadcastmg, Shastri Bhawan,
New Delhi.
2. The Director General, Doordarshan Doordarshan Bhawan, Mandl

House, New Delhi.
- 3. The Director Doordarshan Kendra Jaipur.

- e .RESPONDENTS

(By Advocate : Mr. Kunal Rawat, Sr. Standing Counsel)

' ORDER (ORAL)

The applicant hae filed this OA thereby praying for quashiné the
order dated 20.06.2008 (Annexure A/1) whereby the representation of
the applicant for grant of benefit of ACP Scheme in'_respect of Sound
Recordist was rejected on the greund ‘that the benefit of ACP has been
extended to Sound Recordist of Doordarshan Kendra .of-Mumbai in .

" pursuant to the Judgement rendered by the CAT Mumbql Banch as well

as the decision rendered by the Hon'bie Hagh Court of Mumbai in the
Writ Petition and the case of the apphcant is not covered by that
judgrﬁent as the judgmenf(s_-) rendefed by the Mumbai Bench is not
applicable to the Sound Recordist of other units. It is this order, which

" is challenged before this Tribunal.
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2.  The respondents have filed their reply thereby justifying their

stand on the basis of reasonmg given in the ;mpugned order.

3. Th'e applicant has filed fejoihder‘thereby-ahnexing the copy of
the order dated 17.10.2008 passed in pursuance of._the Directorate
General, Doordershan, New. Delhi Cffice _ord‘er No. 59/200~8-SI(A)
dated 29.9.2008 whereby th'e benefit of ACP has been extended to the

Sound Recordast of Hyderabad Kendra and aiso the judgment of the

Prmcapal Bench of the Tribunai in the case of Suwrender Nath Koul & '
Other vs. Union of India & Cthers [OA No. 1157/2008] dacided on
04.02.2009 wharaby the.applicantmai held antitled to the benefit of

ACP Schame. This dacision taken vide Annaxure A-1 that benefit has
been extended only to the Sound Recordist of Bombay unit cannot be

accepted.

4, In view ef what has bee"a sgated above we are of the view that it

is a case whsch FEGuircS recons sderatxon by the hzgher authorities as

the person similarly situated cannot be discriminated in the ma’éter of
grant of ACP whereby such ben ent has been extended to different
units whersas L..e appht.um who is similarly situated has not been
tz‘eated'simﬂar!, As.cord ingly, Re;pmdent no. 2 i.e. t 8 Darecto;
General Doordarshan Ke,.dra, New Dalhi, xs di; ected to treat “this

petition as reprasentation and dispose of the same within a pencd-ef

‘hree months from the data of recelpt of a copy .o. this order by
passmg a rea ned and speaking order. It is made clear that in case
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the appncam ,._s aggiieved by the order ’iG_be passed by the responden‘t

1

© no. ‘2, it shall be open for him o challenge the same by ﬂ.ng
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5. With these obsarvations, the OA is dispoesad o wlth no order

( aies ﬁu.dgi:wl.. . ‘ ’ 3 o C-‘FUHA?EJ
Msmetmm o | . MEMBER (1)



